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Title: Further discussion on the motion for consideration of the Unlawful Activities (Prevention) Amendment Bill, 2011
moved by Shri Sushil Kumar Shinde on 29.11.2012 (Bill Passed).

MR. DEPUTY-SPEAKER: The House will now take up Item no. 9, the Unlawful Activities (Prevention) Amendment Bill.

Shri Prabodh Panda to continue.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, I must thank you for calling me today to complete my speech.
I had made some points yesterday. I want to add more points.

The Bill expands the definition of 'properties' by using the phrase 'instruments of any form, including but not limited to
those listed in the original definition'. So, there is an apprehension that in the coming days more items would be included.
Even the traditional instruments of the tribal people, like the bow and arrows will be included by some State Governments
through their own criminal laws. In this amendment, even the lethal weapons are also included. So, this sort of thing will be
very detrimental in terms of atrocities on the people. I am just referring to the use of Section 39 of the Unlawful Activities
Prevention Act. It is grossly misused. Not only that, it is used to intimidate various public protests and dissents over the
public policy. Dissenters are treated like criminals and it is a mockery of our freedom. In some States, if anybody questions
the Chief Minister in a public meeting as to why the price of the fertilizer has increased, he is branded as a 'Maoist' and was
arrested. For drawing a cartoon against the politically powerful people, the artist was arrested. It happens in West Bengal
and in other parts of our country.

The hon. Minister may be knowing better the situation that is prevailing in the State of Chhattisgarh. What happened in
Sarkelguda? What happened in Bijapur District? I met the hon. Home Minister in this regard. The local people do not have
any right. The tribal people and the poor people do not have any right for performing the Seed Festival, which is called 'Beej
Pungam'. They gathered there and firing took place. So, all sorts of misuse and abuse are taking place. ...(Interruptions)

So, I think it would be better not to press for passing the Bill today itself. It would be better to defer it as more
scrutiny is required and more discussion is required. It is not only that; law and order is a State subject. So, all the State
Governments should be taken into confidence. All the political parties should be taken into confidence. Otherwise, it would
be a draconian law, like the POTA and the TADA. So, this is the apprehension.

So, I would request the Minister, through you, not to press for passing this Bill in this Session itself. Please take more time
and do not be in a hurry to pass this Bill. Have discussion with the political parties, with the State Governments, and with
all other stakeholders.

With these words, I conclude my speech.

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Mr. Deputy-Speaker, Sir, at the very outset, I would like to say that this Bill
has been brought forward to meet the commitments made at the Financial Action Task Force regarding the policies to
combat money laundering and terror financing.

The Bill seeks to amend the definition of a person, definition of property, definition of terrorist act including threat to
economic security of India and damage to its monetary stability. Now, my first point is that if the purpose is to face the
challenge of economic security of India and the damage to its monetary stability by production, smuggling or circulation of
high quality counterfeit Indian currency, there are a number of laws and amendments to deal with them. If needed, another
separate law may be brought forward. But, without doing so, to include it in the UAPA, there is every possibility of its being
misused.

What is our experience with the UAPA so far? The UAPA was amended in 2004 and 2008. In the 2008 amendment, some of
the draconian provisions of the POTA were again brought back. As a result, who are made the victims? The Muslim youth
were the most vulnerable victims of the draconian provisions. The draconian provisions of the UAPA are used to deny the
normal process of justice, while there is no time-bound procedure for the judicial process. In some cases, these young men



have been incarcerated for ten to fourteen years as under-trials and then finally acquitted by the courts as being innocent.
Several reliable groups of concerned citizens and organizations including the Delhi Teachers Solidarity have collected the
details of these cases, they have revealed how the court judgments themselves have strongly indicted the investigation
agencies for the biased mentality against the Muslim youth and in several cases, manipulation and presentation of
concocted evidence against the innocent young men was proved. Many of them were arrested arbitrarily when they were
just eighteen or nineteen years of age, implicated in dozens of cases, incarcerated for over ten years and each of them
was, as held by the courts, innocent. This happened in Delhi, Uttar Pradesh, Maharashtra, Jammu & Kashmir, Andhra
Pradesh and in other parts of the country. If you like, I may give the list. No compensation and rehabilitation have been
given to them. No punishment has been given to the investigating officers who have concocted or misrepresented the
evidence, for which these muslim youths were forced to put into a number of years in jail. No accountability on the guilty
police officers and intelligence agency has been sought by the Government.

At the time of the passage of the 2008 amendment of the Act, our Party CPI(M) had warned of the consequences of
keeping such provisions which were akin to TADA and POTA. Experience has shown the legitimacy of the apprehensions
expressed at that time.

At this backdrop, Government puts forth another amendment without reviewing and reconsidering the draconian provisions
that have already been there in the UAPA. So, review and reconsideration of the UAPA is the urgent need of the time.
Without doing so, the Government puts forth the amendment. Such amendments will make it more stringent and the
possibility of misuse might occur again.

Now, as to the present Bill, the first objection is about the definition of a person which includes "an individual, a HUF, a
company, a firm, an association of persons, any agency, office or branch owned and controlled by any person."

This is a serious thing. A person means a person only and the terminology should be restricted to its general usage in
criminal law. The Standing Committee has also recommended to that effect. At the same time, bringing an association of
persons or body of individuals under the definition of person will or may give leverage to the investigating officer and could
lead to harassment. This provision may allow misuse of the Act because a person who may be completely unaware of the
terrorist activities done by any other person of that body or organization will be subject to punishment or harassment. The
same possibility is very much there where it is told about raising funds. It is proposed that funds to be used or intended to
be used for aiding or supporting terrorist activities would come under this provision.

Now, the question is this: By what mechanism will it be proved that the fund is intended to be used for terrorist activities?
Is there no chance of misuse? The provision may even paralyze statutory bodies which are supposed to protect the rights
of citizens like Human Rights Commission. The UAPA had failed to curb problem of Maoists menace or terrorist activities
done by them or by the terrorist groups of North—Eastern States which have their own private militia and raise financial
resources by extorting money from agencies of development projects. But after the Mumbai attack on 26/11 of 2008, UAPA
was used to target a particular community of the country. Has it showed justice? How far is it right or fair to confiscate
movable or immovable property on the basis of material evidence when the trial cannot be concluded on account of the
death of the accused, as it is proposed in the Bill?

So, my particular suggestion is that without hurrying in passing the Bill, it is better to defer the Bill and have much
consultation about this Bill, and to make, review and reconsider of the draconian provisions in the Unlawful Activities
Prevention Act. Then, we can consider the Bill. Hence, I would like to kindly request the hon. Home Minister to give up the
Bill for further discussion.

With these words, I conclude.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir, I stand here today to participate in this discussion on
the Unlawful Activities Prevention Act 1967 which was enacted for certain specific reasons to provide effective prevention
of unlawful activities of individuals and associations in the late 1960s.

The scope of the Act was widened in 2004 by bringing the terrorist activities under its ambit. Now it is going to include
terrorist financing. The UAPA was amended in 2004 by criminalizing raising of funds for terrorist acts, holding proceeds of
terrorism, membership of a terrorist organisation, support given to a terrorist organisation and raising funds for a terrorist
organisation.

Further in 2008, this UAPA was amended by enlarging the scope of the provisions of "funds" to ensure a broader coverage
of the financing of terrorism offences. The definition of property was expanded to bring the legislation in line with the
requirements of the International Convention of the Suppression of Financing of Terrorism. A new section 51 (a) was
inserted to give effect to the Union Nations Security Council Resolution 1267 and 1373 and to establish a mechanism for
freezing, seizing and attaching funds. All these powers have been vested with the police force today.

My question is, has that been executed in any manner in our country? Has this empowerment been able to create
fear amongst the minds of those who are indulging in terrorist activities? Has it persuaded their family members to
pressurize them not to indulge in such fissiparous activities? The answer is 'No'. If the Government thinks otherwise, the
hon. Minister may say how it has helped to curtail terrorist activities in our country and who are being prosecuted by this
provision of the law.

This House is aware that on the basis of commitment made by India at the time of admission to the Financial Action
Task Force various legislative and other legally binding measures are being taken. But the question is, has it been effective
in preventing unlawful activities and dealing with the terrorist activities?

This FATF is an inter-governmental body founded in 1989. It has 36 members. As far as I understand, Asian member
countries are India, Japan, China, South Korea, Singapore and Hong Kong. I specifically mention these six names because
these are the only Asian countries which are members of FATE But are these countries the cradle or nerve centres of
terrorist activities? Yes, I understand that the primary policies issued by the FATF are the 40 recommendations on money
laundering and nine special recommendations on terrorist financing.

The amendment in Section 15 of the principle Act with a purpose of enlarging the ambit of "terrorist acts" by
incorporating the economic security of the country and to protect the monetary stability of our country by counterfeit Indian
currency is being covered. Was the law not sufficient enough earlier that one has to bring in "terrorist tag" into this? By
doing this, the domain of counterfeit notes that are being circulated comes from Finance to the Ministry of Home Affairs.

I give an instance, Mr. Deputy-speaker, Sir, and you will understand it better. To give relief as a bad doctor goes on
prescribing high dose of medicine to a patient one after another and finally the patient dies, my apprehension is that we are
moving in that direction. It is enforcement of law that is needed, not empowerment. What happened in U.R? Bank lockers
were utilised to keep counterfeit notes in the safe. This was reported widely.

MR. DEPUTY-SPEAKER: Please conclude.



SHRI BHARTRUHARI MAHTAB: The Standing Committee on Finance gave a report on this issue. Has the Government taken
any action on that news item? A number of persons were apprehended but what action has been taken? ...(Interruptions)
That report was before the Government. The Standing Committee on Finance is still awaiting the action taken note on that.
By enlarging the scope of Section 17 of the Act, raising of funds both from legitimate or illegitimate sources by terrorist
organizations or by terrorist gangs or by an individual terrorist is a terrorist act. Confiscation of proceeds of terrorism also
forms a part of the definition of funds for financing of terrorism.

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB : I need two-three minutes to speak, Sir.

MR. DEPUTY-SPEAKER: No, we are short of time.

SHRI BHARTRUHARI MAHTAB : That is why yesterday I had insisted that this is an Act...(Interruptions)
MR. DEPUTY-SPEAKER: You take only one minute.

SHRI BHARTRUHARI MAHTAB: No, Sir, I cannot complete within one minute.

MR. DEPUTY-SPEAKER: What will I do? There are so many Members to speak.

SHRI BHARTRUHARI MAHTAB : I will complete it. I need two-three minutes. That is all. I think this interruption will only
prolong the discussion.

As I was saying, confiscation of proceeds of terrorism also forms a part of the definition of funds for financing of terrorism. I
hope, dirty money that is being invested in stock market, real estate and many other lucrative businesses will now be
targeted or confiscated. I am glad that because the Standing Committee put its foot down on the definition, on the term
'person’, an amendment is being moved by the hon. Minister, by the Government stating that the person is an individual. I
think the misconception that is going around, perhaps needs to be corrected. Whatever I understood is that a person
means an individual and not a Hindu Undivided Family...(Interruptions)

MR. DEPUTY-SPEAKER: Please conclude.
SHRI BHARTRUHARI MAHTAB : Sir, I am speaking on the Act. If I get disturbed like this, then I have nothing to say.
MR. DEPUTY-SPEAKER: There are seven Members yet to speak.

SHRI BHARTRUHARI MAHTAB : This is an Act which tramples into the individual liberty of the citizens. That is why we
need more time to discuss this.

By adopting this amendment, I would like to know from the hon. Minister, whether the Union Government will proceed
against those persons and organizations who do not fail to sympathesise collect funds for LTTE and publicly oppose the ban
that is imposed on it.

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BHARTRUHARI MAHTAB : I remember today what I had said some years back when POTA was being discussed in
the Joint Session of Parliament in the Central Hall.

MR. DEPUTY-SPEAKER: You have taken 10 minutes.

SHRI BHARTRUHARI MAHTAB : At that time, I had quoted, 'this is the best of times and this is the worst of times', as it
was said in 'A Tale of Two Cities'. To deal with extraordinary situations, extraordinary decisions are needed to be taken. I
had expressed my apprehension about the possible misuse of this special power. Today, when I stand here to deliberate on
the amendment of UAPA, I would again reiterate that the State as an apparatus has failed to ensure accountability.
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SHRI BHARTRUHARI MAHTAB : Then what is the point in standing here.



MR. DEPUTY-SPEAKER: You have taken lot of time.
SHRI BHARTRUHARI MAHTAB : Sir, this is not the way. Allow me to complete.
MR. DEPUTY-SPEAKER: How much time will you take?

SHRI BHARTRUHARI MAHTAB : I asked you for three minutes and you had taken two minutes from it. Allow me to
complete. If smaller parties are not allowed to participate in this Bill, then there is no point in giving our names and
participating in this discussion. Only two or three major parties will participate. Let us make that the formula.

SHRI ASADUDDIN OWAISI (HYDERABAD): Please do not cut our time, Sir.

SHRI BHARTRUHARI MAHTAB : When I raised this issue yesterday, I was assured by the hon. Home Minister, the Leader
of this House, that ample opportunity will be given. He is on record.

Today, when I stand here to deliberate on the amendment of UAPA, I would again reiterate that States, as an apparatus,
have failed to ensure accountability of the guilty police and intelligence officials regardless of the political composition of
Governments, that every "special law" to deal with extraordinary circumstances is misused. The rot is initiated by the
exploitation of such legislation for political vengeance, and gives unprincipled police opportunity to run riot. Being an
experienced former officer of that force, I hope, he, the present hon. Home Minister, understands the problem.

Therefore, my suggestion is that effective police reform remains the need of this hour. .

SHRI R. THAMARAISELVAN (DHARMAPURI): Thank you, Deputy-Speaker, Sir. I would not take more than two or three
minutes.

Thank you very much for allowing me to participate on a significant Bill namely the Unlawful Activities (Prevention)
Amendment Bill, 2011. Sir, I welcome the amendments brought before this august House by the hon. Minister and I support
the Bill.

With the amendment, the Government intends to make Unlawful Activities (Prevention) Amendment Bill, more
effective in preventing unlawful financial activities, money laundering, terror financing and circulation of fake Indian
currency notes and term such acts as terror activities.

By amending Section 6 of the Principle Act, the Bill enhances the period of two years from five years, for which an
association involved in terrorists acts, including terror financing will be declared unlawful.

The amendments widen the definition of terrorists act by including activities that threaten the economic security of
our country and damage its monetary stability by production, smuggling or circulation of high quality of counterfeit
currencies. These are all welcome steps.

The Bill also proposes penal action against persons involved in participating or organizing, or directing fund raising
activities for any terrorists acts irrespective of the fact whether the source is legitimate or illegitimate. Besides, the Bill is
sought to expand the definition of the person who can be charged under this Bill, including Hindu Undivided Family, a firm,
an association, or body of individuals. In my opinion, this provision will pave the way for its misuse because a person who
may be completely unaware of the terrorist activities of his sibling would be in trouble. The Standing Committee had also
raised objections to it which provided under Section 2 of this Bill. The hon. Minister may kindly take note of it and rethink
about this provision so far as it relates to inclusion of Hindu Undivided Family is concerned.

I would also like to bring to the notice of the Government that there is a widespread apprehension among the
minority communities in the country that the said amendment will be misused by the Government servants, police, etc., to
target the innocent people from the minority communities. They want its repeal as it has been massively abused for
targeting innocent youths belonging to minority communities. They alleged that the Governments both the Union and the
States have failed to ensure accountability of the guilty police and intelligence officials. I request the hon. Minister to
consider this issue also.

I welcome that the Bill is aimed at more powers to the judiciary in dealing with the terror-related activities. This



amendment will help our country in dealing with the financial and economic terrorism poised by internal and external
forces. It also confers more powers to the judiciary to provide for attachment or forfeiture of property equivalent to the
counterfeit Indian currencies involved in the offences, property equivalent to the value of the proceeds of terrorism.

With these words, I conclude my speech and support the Bill.

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected Deputy Speaker Sir, the entire country has been
plagued by terrorist activities. There are secessionist groups as well as Maoists who have set up their own army. They
collect wealth, extort people. Money laundering, terrorist funding and smuggling are taking place. This bill has been brought
here in order to stop all these unlawful activities.

While talking about this bill, I am reminded of the past when laws like POTA and TADA were grossly misused. Those
archaic laws have been used to torture and harass the common people. Thus I request Hon. Minister that the bill should be
discussed at length and its pros and cons must be weighed before passing it so that there is not any kind of infringement
upon the democratic rights of the people.

I would also warn the Government about the possibility of law and order getting engulfed in this law. As law and order is a
state issue, the Central Government should be cautious while implementing this law.

Another serious problem is that the personal data which is being collected throughout the country for UID or NPR is being
fed to the National Crime Records Bureau server. Details of bank accounts of the citizens will be associated with UID and
will come under surveillance. So it will be possible for the Government to block accounts of any person at will. This will lead
to unnecessary harassment of innocent people. Their fundamental rights will be at stake, their privacy will be infringed
upon. This must be looked into.

Since there is paucity of time, I don't want to deliver a long speech. I respect the decision of the chair and thus, being a
member of a small party, I conclude my speech with these few words. Thank you.

SHRI ASADUDDIN OWAISI (HYDERABAD): Mr. Deputy-Speaker, Sir, Edmund Burke rightly said: "People crushed by laws
have no hopes but from power. If the laws are their enemies, they will be enemies to the law, and those who have much to
hope and nothing to lose will always be dangerous".

Sir, I oppose this Bill because the present UAPA is worse than TADA and POTA. The safeguards that were there in POTA
and TADA are not here. In POTA and TADA no case could have been filed without the express permission of an SP, which
UAPA does not have. POTA and TADA say that the charge sheet cannot be filed without the permission of an SP. UAPA
does not talk about that. UAPA increases the police powers of search, seizure and arrest. UAPA presumes the guilt of the
accused under Section 43 (e). UAPA permits in camera trial and withholding the identity of the witness under Section 44.
Section 46 allows intercepted communications to be used as evidence. An arrest without a warrant is permitted under
UAPA. Section 268 of CrPC applies.

The Bill says that because of our commitment to FATF we are bringing this amendment. What about the article nos.
9 and 14 of the International Covenant on Civil and Political Rights of the United Nations? Does not this present UAPA
contravene the ICCPR, to which we are a signatory? What about the definition of 'terrorism'? Does not the definition of
'terrorism' contravene the recommendations of the UN Special Rapporteur on the promotion and protection of human rights
and fundamental freedom? Does not the proposed UAPA violate the principles laid down by the Supreme Court judgment in
the D.K. Basu case? Does not UAPA go even further than TADA and POTA?

The Bill says that we are bringing this amendment because we have given a commitment to FATE. What about your
commitment to the United Nations? You have accepted the United Nations Security Council Resolution Nos: 1333, 1363,
1373, 1390, 1455, 1526, 1566, 1617, 1735, and 1822 of 2008.
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You are talking about these Resolutions. But you have completely ignored the Resolution No. 1535 of the Security Council

passed on 26" March, 2004, which reminded the States that they must ensure that any measures taken to combat
terrorism comply with their obligations of the International Law and should adopt such measures in accordance with the
International Law, particularly, the Human Rights.

You talk about economic activity. With the proposed Amendment -- you mark my words, Sir -- legal remittance from Gulf
which the Muslim youth are sending to our country will be controlled. You mark my words, Sir, this will happen.

Second thing, you talk about Amendment over here that ban should be increased from two to five years. I would remind the
hon. Minister. In 1967 what did Shri Atal Behari Vajpayee say over here? In 1967 what did Shri George Fernandes say over
here? They opposed even those two years. But now, you are increasing it to five years. How can you prove a banned
organisation? It results, no conviction is there. This is again a retrogatory step. The Minister will not agree with me. When
an hon. Member was saying from here, the MoS said: "No, no It is not like POTA and TADA."

Let me give you examples, Sir. I am quoting FIR No. 23 of 2008, Delhi Special Police Cell; FIR No. 48 of 2007; FIR
No. 89 of 2006; FIR No. 59 of 2006; FIR No. 95 of 2006; and FIR 96 of 2006. All these cases were booked under UAPA.
These boys, just because they belong to Kashmir or they are Muslims, were languishing in jails for years. The courts of law
exonerated them and you still feel that you will use UAPA against them! UAPA is used only against Muslims; UAPA is used
against Dalits; UAPA is used against Tribals. And they are branded as Maoists. We do not want this draconian Act. This Act
has to go.

This is a Government headed by Dr. Manmohan Singh. This is not the Government headed by *a€}a€| PV. Narasimha Rao.
This is not the Government headed by the NDA. We have voted for this Government, for what? Is it to bring in such a
legislation?...(Interruptions)

I am concluding, Sir.
JUTERIET ABIG & 3 916G DI PRIAd! I el &= Siw 3iie 31y fpft @1 ot A1 cfifSig,
SHRI ASADUDDIN OWAISI : Fine, Sir. But I still continue to hold on to that view.

In the last five years, 15 boys from Bihar — our Members are here from Bihar and they can tell me if I am wrong — from
Samastipur, from Madhubani, from Dharbhanga have been arrested under UAPA. Eighteen boys have been arrested from
Bangalore; four from Nanded, Maharashtra. Mr. Home Minister, I would like to bring to your to notice that I have gone to
one the boy's house. What did the ATS seize from them? A book which contains supplications of duas. Mr. Ghulam Nabi
Azad will explain to you. s gamsil 6t fpara @ Sfvsa P fore s Splt? As BN FACTION 3l s¥cIel B dldlel 3 fb 51 s A
33 fopeTg DI STl o=l SR,

Another important point, Sir, which I want to bring to your notice is this. This is a new conspiracy hatched to target
innocent Muslim educated youth. You ask the question: "Why are Muslims being alienated from the mainstream? Why are
Tribals being alienated from the mainstream?" It is because of these Acts. These draconian Acts must be stopped.

You talk about FATF. We have passed Prevention of Torture Act. Does it conform to the Prevention of Torture Law, which
has been given by the United Nations? It falls short of that.

You talk about remittance. I would give you a recent example of a famous journalist, who was arrested. His stepson had
sent money from outside the country to India. That was used by the Delhi Special Police!

In conclusion, I would demand that this law should be repealed completely. Let the Government headed by Dr. Manmohan
Singh issue a White Paper stating how many Muslim youth, how many Dalits and how many Tribals have been booked.

Now, I come to my last and final point, Mr. Deputy-Speaker, Sir. Why can the Government not be bold and brave enough?
The Delhi Special Police Cell comes under the Home Ministry. Why can you not suspend those erring officials? Why can you
not take money from their salaries and pensions and pay the compensations to these boys? You are making them
terrorists. Innocent people from Kashmir have been languishing in jails. There was a 1996 Bomb Blast Case. After 14 years
of the case pending the boys have come out. I would request the hon. Home Minister to please read the Report, which has
been given by the Jamia Milia Teachers' Union. Injustice has to be stopped. There is a great discontentment among the
Muslim communities throughout India.

I am bringing to the notice of the Government. Stop these things. Dalits and Muslims are very upset and angry with the



proposed :L\m-endment and with the UAPA Act itself. .

DR. MIRZA MEHBOOB BEG (ANANTNAG): Mr. Deputy-Speaker, Sir, I am thankful to you for giving me an opportunity to
speak on this Bill.

I just want to take this opportunity because I have head much about it and the whole House has heard the feelings of the
entire House. It is just a reminder to the hon. Home Minister because I belong to the State, which suffers the most. All
these Acts are finally applicable to the State like I belong to, that is, Jammu and Kashmir. It is just a reminder whether
even after over six decades all these laws, somewhere down the line, have made us safe. The answer is 'no'.

I would like to remind the hon. Home Minister as to what we do whenever we see any 'alienation' in any part of the
country. When the situation in any State or any part of the State goes on boiling or turns violent, we give it our maximum
attention. We have seen alienation in the State of Jammu & Kashmir; we have seen alienation in the Northeast. This is
bound to happen. In a democratic country like ours these alienations are bound to happen. But, are these laws going to
address the problems? The answer is 'no'. What do we do when the situation in Kashmir goes on boiling? We nominate
committees; we put interlocutors in place and then forget about the things. And, when things cool down, we just forget it
as if we have addressed the entire issue.

I would like to know as to what happens to the reports; what happens to the recommendations given by the Committees,
which were nominated by no less a person than our hon. Prime Minister. It is simply because the things have cooled down
in Kashmir; things have cooled down in the Northeast; things have cooled down in Punjab, we forget about these things.
So, my humble request to the hon. Home Minister is that — the laws may be important — we have to differentiate between
our own people and foreigners. These draconian laws should be made applicable to foreigners and not to our own people.
Our people can have grievances; our people can have complaints. But, in a democratic country like ours, it is quite
unfortunate if we have to use draconian laws like Unlawful Activities (Prevention) Act and Armed Forces (Special Powers)
Act against our own people.

With head held high we say that we are a democratic country, which we are. But, being a part of a democratic country, if
we are to be governed by such laws, it is quite unfortunate.

The laws are all right. But, I would like to request the hon. Home Minister to go to the genesis of all these problems, which
keep on coming, address them and take them head on so that we do not have these problems. That human approach
should be there. That should be the approach of a democratic country. That should be the approach of the hon. Home
Minister of a democratic country to address all issues and take them head on. Though they have cooled down, they keep on
coming.

My earnest and humble request to the hon. Home Minister is that please do not forget that we have problems in various
parts of the country; you address them and hope that a time comes when we do not need such laws to govern our own
places.

15.09 hrs (Shri Inder Singh Namdhari /in the Chair)

SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, I thank you for giving me this opportunity to speak on Unlawful
Activities (Prevention) Amendment Bill. The amendments proposed by the Government intend to make the Unlawful
Activities (Prevention) Act more effective and prevent the following unlawful activities: 1) financial activities; 2) money
laundering; 3) terror financing; and 4) fake currency activities.

RRAAI Ared, 3pfl Sl oo HAeRl of vagA fopen 3, 32t as A & ol ciRe ersa odl 3 sifet ur] offs3t @ o s ) 3 1A &4 oft sl oI
&3 Rro1 Drololl ! dgd sWireactl I¢oT B0l P A 3 A W 3, IAD! SellRIc clloll P HUR SAGI oPL B2 38 3 That is the main problem
with these laws. swft cifse e & cllor Sig Bz 3 s1w &, A uar gen 6 seilRic diyer bl sibac gu 3| 3pft oft aser 3 gga 3 dAwi o
B A 30TS 3| AP ATA-ATA PR Fof vferefidisr 3 @1 diftifeaper cllor onfdret & A 3ot cllsll @I sciaerel I faR BIe a3 Iord! seiderel
BISC B0l & fere oft ait ofdl Sonr wfdw) gga A soilRic 3ii sBid cliell & HU2 UG Sfcric 2 28T 3| SARTY SADI B2 FTSt Do aide; You
have rightly said that Muslims and SCs/STs are affected by it. s e e oraRIch sibfiree f3Rcae 3) 33wt soiiRic vt cier




a8 3bac gL & B2 URT 8ft dg $9SI 3T &) B JDR A Dol Al & b A Ad W52 et 3 [$3DA Dot bt SR &) sAlete & PR

3 D&oll UG b SADI [$B2 DI D B2 SADI [SIDIA Dol ALY,

off et FeR FMARRIS (PIBAEIR): 726, MMU6! 3N $A S D HUR dictol DI DI =1, $APD forw I IMMUDT MR REP DI §) A
Sil dicion AMb-A1D dicion, f&et il feermet 3 Jra & dicion, sAfeTe U oot #ff SRI ¢arel Jab2 Jfor

531 f@ogedrel Gl 31 Sil Sl-wlofoil DI BIAI &, 33 Aol P fe1e 31T Delol Pl Sed &, 3 3 AGG DT §, cifol S3-Dlololl PIdAI Pl Apol
& fo1e Sit wlofol 3ISI Ad [Bogdrel bl Siaflol U2 Golrl oK, 312 SI 3N ATed of Sil A &S, Iotdl A PO-PS dlcl 98 A&t 3| AISOIITICTST
P SR, SNSACT PRCA P HU, TFACA P clloll b HUT g 3G fopar srM 3 31 3pft aw 3t 3a1 3, siufere 33t a1t 2 5 smclipea efiefidtst
Pl §G Bl P o1 Sil Plolol TollRI SIE, , IAD SR [Eogrel oI it v PBoiy arsaili¥ct, disIer Bl i dsyel crset & cllell B
Iw ot aee @1 D18 Seft-Baw a1 2 This is my humble opinion. Here T would like to mention one very serious situation
which is mounting in my Bodoland area. Sperg &1 20 ardka A d@isicls sidct i Sl gaisusonn efdord aclel gall &I, 3ADI FBI6l cIbI
3ITST &A1 dISIcls 3iIel 3 dS! ¢sacA & HW fAfdcol YoR Bl Jcaramstt ac & 3| 17 oIasR D R0 331, diskcls Rl PRl & v
FeR &, oI ollA Hollsl PAR YA 8, IolD U2 SID2 YIeTRA ol 368 PBRUAR ool BRUAR 2ol A Usel ol B.db. 47 AsweA Dél A o SlId2
301 TR O fpfl v Rz & sice g <l 3k @al [ Hollel PR geall B AR T 3ic2 A ol u.d. 47 wswen frett &) 18 arasm o1
PIPASIR Bt & Bt DR A8 of, v lifer #iicsr gemrll) &1 oft 33T onfdrer &) 17 arka @l # Ao Hollsl PAR &l D &R 3R 3R
ol 3o1p uf¥ar b Gl A BT b SRIeT 3 RI-aRI F31? Ioalol G- Iarn 5 dar-v2n g3m Then I told the police people and the
DC that they have failed to catch the train. Rrr-Rtor & uret secfioret sme=t 8, Iold! ubsar 3 aer aren 3 & 3?7 Who has prevented
the Government or the district administration from recovering the illegal arms and ammunition? difdser b Ut sRIferT 3
31de 3R¥Y-9] 8, IoIDI UDS!, Iolb a2 A forepredl, cifcpol fordts aliz forgiy cllell & U Sil Sfeal dcl 8T &, a8 dgd giioayut &) safere 3 st
Pl AIaAl & b PR S-wIolofl DIl Dl Aol B fo1e Plolel elloll 3 Al VI yraerel #ff Slon aifdu dIfdp Arseilfyct, Sise Bize, IS Crsed
P cipll & W Jeaarst ol 2l AP St Foret 3t BRI Special power ede g, Sit st it IR-yafact 9 JarRi@: Afdge ¥ ac a1 3, 3A
aiferofiy auRt ool fdw) 3B HU2 I3t B S T8 HIRA IRPR S GRI U TRIUC dact il doirlt srft off) 33 wardt o oft RS
cifdpol oIfel A RN DA &3, fpft ® Po udl ol 8| 56 #idfl Sft smu Sl JHoleel IRl &, 3 PO R YIaelel Aclool B! DI YARL B2 | Sl
clIol G9I O w182 A 3K & 3N AR G9I D Il [Tl U 3IImdHur B &, Ioichl Swllel-sIRIGIs dlol ¢id 8, Ioid &R 3R HADIel Sicll S &, TIc
B 3, 3o1 cldll b 1w amu At @ot1 @1 preler emdar? I would like to know whether you are thinking of bringing that kind of
elements and that kind of anti-social activities under the orbit of this law. spR o cIdst A smu sAD HA ADBeT? ...(RUgErT)
S2fifere 3 3Rl 31efE D3I & fob ol elldict @l oft 537 [AgRID bl ulfel 3 crenr anfdy,

MR. CHAIRMAN : Shri Bwiswmuthiary, please conclude now.
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, I am concluding now.

Any home-grown extremist, militant outfits formed at the behest of anti-India foreign forces or any banned organisations
should also be included within the orbit of this Act. All the illegal migrants who aggressed upon the indigenous Indian-origin
tribal people and who used to encroach upon the lands and territories, including the economic resources of the Indian-origin
people, also should be brought within the purview of this law.

318 it (off Aeharpar PI): Jemufer Sft, v wga &t sscaywt et ga1 Dl A BADA D2 B 3| As Uselt ar o 3, usel sft a1 SMysat sie
fpReret & @iy 3 fRRID! U2 531 B3 3 aal @t 3@ 3) F adren argon b Yl siiz ersT 3my) crsT 1987 3t amrn e siiz dler 2002 3t e e,
cifdpot A8 feel 3R DIofol SA S9I 3 SAIGT G2 o8l Tl IXDIR of ol Dlofoll DI [B1FIA bl 891 A ARG D clloll of IA W T R 3 3
Sil SICId SDMoRIGl cifal 3, 3A @ P cifal D) Bl dG Dol DI RIRT e Bbact sdell & ordl, Rl 3l 9D dorbolel dI Iccdlc, S

NN N

gferat & Aol Tlol I o 3l gt wotwet w2 &, a8 8t i 8Y arm,

off srmgglor st 180 foor 3 A yfert aRe? foraerar oIt &, ... (craeor)

oft Froficreparre OIS © remrufey Sft, Frorofier Jee=r &5 sierdler wsdibe &) I understand that he knows better. ...(xraerer) Jemufer Sft, @
a1 8 3N2 dol Y3 3 & el g1 &R e i [pAD fo1e 891 A6 Dlolol oIl 28 &, cifdpol I Seoll & a1den b a1 Sl Dlofol ol W &, FADL
efteif3cst Sil efisrer Refter 3, 33 SIGT Teifec efrol B fo1u &9 33 off 38 3 3iiR Sl Sfbfomsdl 8, a8 MESocwE B e Yl o 38 3, 334

T § 3¢ &) 20T fA9dw Fu A gfery ot oft I A 1 SrGT SIRIBR o1 Bler, ciftpel S8t ARRSE B uraR 2t 3, 33D oft AT B



T3 A DA dcTIoll ol

531 fer @1 f9ua: SQisUA @2et b die-ar ®rur A The first one is the new threat scenario which relates to criminalisation
under UAPA of high quality counterfeiting, sit smuor sft @war & Offences by companies, societies and trusts, s sft zar faer 6t
uf¥ac 3 eme 3) The next one is extending the time of prescription of unlawful association and criminalisation of social security
and support system structure for the benefit of terrorism, =iz 9T g1 s3I sige e 3) F et A JYo T o) A4B et o 2011 3
SIS fopen Al wrs wiftRidic} 2EfoSsT wact P @Gl SR 3 W Dbl aal al orfly 36t 14 qenforer 9, SRt 3 g3 aenfort uffpicst widt
ol et fep=fl Baw & Fdior o2 fete) Brror Riay spft s el @2 38 J, 3 3ft PI ol cloll arsdl g, cifdbol O dgd DA 3, SAfTT ofdl
ciol, 3o8lol 8og solfSarsiss bidell B alz 3 ®al 211, IAD! &0l Baiee fdpar 8 I Ut ard A Asad g b JAaeret ¥ f8og soifsarss bidreft
®gol A DAl Bl & AWRD2 Jifch Yifdisiol g2 xavs 3 & PSRl sosifagiereT sz Jffsmd Fu @ onfdtel ®2 A &) $A 28 DI Yraeol
BIT0l 33 fope 3

A9MUfer ABIGRT, el ol AT IARN oI 32 I A AT ATEAT o 35 Seulet 3 ol 53 A2 BT 9T e 3fie DREcIBITsT B a1 3 b as
DI JIIel G213 S 3T SIoiGIhl GoI B2 38 8, AT Ad P Fol IR &Ml TUfchol Th DA 8 31 AB 3 Dlofol DI URI DIoIl Tgd I3 3| SAD
fore & scon & waen ... (Uaeior)

SK. SAIDUL HAQUE : Why this hurry in passing this Bill? ...(Interruptions) This is an important Bill, and we should have
discussed it more. ...(Interruptions)

SHRI SUSHILKUMAR SHINDE: We have discussed it in the Standing Committee. We have discussed it, and it was before
the public for a very long time. Hence, it does not need more time now. As far as possible, we have to pass it. Yesterday,
the Money laundering Bill was passed. If you see a few things, it is more or less here and there the same, but it has to be
covered by this particular law.

Jorufer Sif, PR DI 31T 3 3fIe 3T WS 9ff Ut Dot &) I Aol 8l Dsoll ALgel, MU feet 3 Sl 9lepI & b 33 Dlolol @I IWRIET fepit
faforse Sufer siiz ISt & T fopanr SiesT, BT 3Much foet 3 it o1l el anfde, $1Rd @I plolal Astt & fee vap-anr 8, Pael IR & e
fafdrse Iofol Jottol I et BIE Al ofdl &) wiofol st B fore 2, f¥og, FIemwIel, a1 Siic 81, ard fpfwrior 8,...(=aurs)

MR. CHAIRMAN: No interruptions, please.
...(Interruptions)

MR. CHAIRMAN: Mr. Owaisi, you have expressed your views. Now, you must listen to the reply of the hon. Minister
peacefully.

...(Interruptions)
oft Agfera OIS & 3 oz Bl araar & b UicT b PRI AT T TSI SOl B3I &T) I AR, A} ASRIEC, I diw fiforeee e, ad 2003 3
dlol X6 Sxm & & &di Sl 9l g>a Dol &I, a8l GBI fepen &, cifdbol a1 uskAl Goli 31 DIccble w3 sl S &l & sl as &I Jor di
e f3eIfel DI IR B0l BT PH B2 I &, 3 3ft 33 SHoll BN Pacl UG DI 8l 3 of S, 3A Al gai SAToll & apen 31T 10 G of

vt f&Rr i et 8ft o AeloflI AGHAL of Ul feRm ey B2 Gl-dlor Arell &, RroId f&et 3 S fdA-3is3¥ESaT &, as Tell Siwst; cifdbol UT
BI3A 33 Plofol DI BYiforee B 8T &I, IADI A FABIA DI g

#8IG, s <diol = ol eff, cifdbol axp bt el & 3l A1 diel &I A Yrsde Asat feiel 9 2l Sieen 3iie =T 53 el I wilsdie d A urt
Dol 3| 3 $eToll 3l 3MXARIel 3MUDI Soll ABAI & [ S PIolol DI AP Jeld AP A WG ofdl D, Yferd o1t Dolt, $ADI ST SiesT,
5081 9IsGt I AT IR Acol A fordger & &6 s et o1 urd favenr smey MR. CHAIRMAN: The question is that the Bill be taken into
consideration.

...(Interruptions)
DR. RAM CHANDRA DOME : Sir, please allow me to say something at this point. ...(Interruptions)
MR. CHAIRMAN: No. The question is a€|

...(Interruptions)
MR. CHAIRMAN: Dr. Dome, what do you want to ask?

...(Interruptions)

DR. RAM CHANDRA DOME : Sir, I would request the hon. Minister not to press for passing this Bill today at the fag end of
a Private Members Day. ...(Interruptions)



SHRI SUSHILKUMAR SHINDE: No, we have discussed everything. ...(Interruptions)
MR. CHAIRMAN: No, it is not a point to be considered.

...(Interruptions)

MR. CHAIRMAN : The question is:

"That the Bill further to amend the Unlawful Activities (Prevention) Act, 1967, be taken into consideration."

The motion was adopted.
MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.
Clause 2 Amendment of Section 2
Amendments made:
Page 1, forlines 9 to 12, substituted€”

‘(i) clause (ea) shall be renumbered as clause (eb) and before clause (eb) as so renumbered, the following clause shall
be inserted, namely:-

'(ea) "economic security" includes financial, monetary and fiscal stability, security of means of production and
distribution, food security, livelihood security, energy security, ecological and environmental security;";

(i) after clause (eb) as so renumbered, the following clause shall be inserted, namely:--

'(ec) "person" includesa€”
(i) an individual,".". (3)
Page 2, line 1, for "(iii), substitute "(ii)". (4)
Page 2, line 2, for "(iv), substitute "(iii)" (5)
Page 2, line 3, for "(v) an association of persons", substitute "(iv) an organization or an association of persons". (6)

Page 2, line 5, for "(vi)", substitute "(v)". (7)

Page 2, line 7, for "(vii)", substitute "(vi)". (8)

Page 2, line 9, for "(ii), substitute "(iii)". (9)

Page 2, line 21, for "(iii)", substitute "(iv)". (10)

(Shri Sushilkumar Shinde)

MR. CHAIRMAN: The question is:
"That clause 2, as amended, stand part of the Bill."
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 was added to the Bill.

Clause 4 Amendment of Section 15



Amendments made:
Page 2, omitlines 38 to 42. (11)
Page 2, line 43, for "(v)", substitute "(iv)". (12)
Page 2, line 44, for "this section", substitute "this sub-section". (13)
Page 3, line 1, for "counterfeit currency", substitute "counterfeit Indian currency". (14)
Page 3, line 6, omit "under sub-section (1)". (15)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That clause 4, as amended, stand part of the Bill."
The motion was adopted.
Clause 4, as amended, was added to the Bill.

Clause 5 was added to the Bill.

Clause 6 Substitution of new Section
for Section 17
Amendments made:
Page 3, line 12, after "raises", /insert "or provides funds". (16)
Page 3, line 25, after "circulation of", insert "high quality". (17)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That clause 6, as amended, stand part of the Bill."
The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clause 7 Insertion of new sections
22A, 22B, and 22C
Amendments made:

Page 3, lines 40 and 41, for "all due diligence", substitute "reasonable care". (18)
Page 4, line 13, for "all due diligence", substitute "reasonable care". (19)

(Shri Sushilkumar Shinde)

MR. CHAIRMAN: The question is:
"That clause 7, as amended, stand part of the Bill."
The motion was adopted.
Clause 7, as amended, was added to the Bill.

Clauses 8 to 10 were added to the Bill.

Clause 11 Amendment of Section 33
Amendments made:

Page 5, line 12, after "concering", insert "high quality". (20)



Page 5, line 14, for "value of the", substitute "value of such high quality". (21)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That clause 11, as amended, stand part of the Bill."
The motion was adopted.
Clause 11, as amended, was added to the Bill.

Clause 12 was added to the Bill.

Clause 13 Amendment of Section 40
Amendment made:
Page 5, line 47, after "circulation of", insert "high quality". (22)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That clause 13, as amended, stand part of the Bill."
The motion was adopted.

Clause 13, as amended, was added to the Bill.

Clause 14 Amendment of Schedule
Amendments made:

Page 6, line 22, for "See section 15(1)(d)", substitute "See clause (b) of Explanation to section 15(1)". (23)

Page 6, line 23, for "counterfeit currency", substitute "counterfeit Indian currency". (24)

(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That clause 14, as amended, stand part of the Bill."
The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 1 Short title and Commencement
Amendment made:
Page 1, line 4, for"2011", substitute "2012". (2)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That clause 1, as amended, stand part of the Bill."
The motion was adopted

Clause 1, as amended, was added to the Bill.

Enacting Formula



Amendment made:
Page 1, line 1, for "Sixty-second", substitute "Sixty-third". (1)
(Shri Sushilkumar Shinde)
MR. CHAIRMAN: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The LongTitle was added to the Bill.
MR. CHAIRMAN: The hon. Minister may now move that the Bill, as amended, be passed.
SHRI SUSHILKUMAR SHINDE: Sir, I beg to move:
"That the Bill, as amended, be passed."
MR. CHAIRMAN: The question is:
"That the Bill, as amended, be passed."

The motion was adopted.



